1
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
SPECI AL | EAVE PETI TI ON(C) NO. 12299 OF 2004
UNI ON OF | NDI A ... PETITIONER(S)
VERSUS

M S. HARBANS SI NGH TULI & SONS BUI LD. (P) LTD. ... RESPONDENT( S)

ORDER

Heard |earned Additional Solicitor Ceneral of India and
the respondent-in person.

This Court, by an order dated 24th August, 2007, appointed
the Arbitrator and the Arbitrator filed the Awnard on 26.04.2008. The
petitioner-Union of India was given an opportunity to file its
objections to the Award and the objections were filed on 22.10. 2008,
after the period prescribed had expired.

One of the contentions raised by the Union of India is
that this Court had specifically directed that the Award should be a
reasoned one and yet the inpugned Award | acks the particulars and
the Award is not sustainable in law. The Arbitrator has stated that
the relevant records were not produced by the Union of India before
the Arbitrator and in support of the claim the claimnt had filed
affidavits and the deponents were available for cross-examnation
but they were not cross-exam ned by the appellant. It being so, the

Arbitrator was not in a position to give detail ed reasons.



Therefore, the lack of detailed reasons cannot be clainmed as an
infirmty and the Award can only be accepted. It may also be
noticed that all the clainms have been only partly allowed; only ten
percent of the total claim of the respondent had been upheld by the
Arbitrator. Therefore, the objections are rejected and the Award
passed by the Arbitrator is nade decree of the Court and the
respondent would be at liberty to take other appropriate steps for
execution of the decree.

The awarded anmount would be paid within a period of two
nmonths fromthe date of this order.

Applications are di sposed of accordingly.
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